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CORAMSHONn'ble shri Justice R.G,vaidyanatha, vice Chairman
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BEFORE THE CENTRAL AD: YISTRATIVE TRIBUNAL

GULESTAN BLDG,,NO,6, 4T FLR, PRESCOT RD,FORT,

MUMBAI = 400 001,

GINAL AP ATION NOSs341/99, 343/99 -
and 343/99.

DATEL THE 18th DAY OF JUNE, 1999.

Hon'ble shri D.S.Paweja, Member(a),

shri shivaji pDigambarrao Aradhye,

Extra Departmental Branch Fost Master,
Raviwarpeth(Ambajogai),

Residing atsiC/o.Mahalaxmi Medical

Prashantnagar, Ambajogai, 96

At P.O.Ambajogai,

District-BEED=431 517, Applicgant 1 0A~341/99.

shri sucdam Baliram Karpe,

Extra Departmental Branch Post-Master
Jawalban(Bansarola) ~
District-peed

Residing ativia-Bansarola,
At P,C.District-DEED,.

shri Takaram Amrutrao shinge,
Extra-Departmental Branch Postmaster,
At P.C.,Dada Hari wadgaon,

Vile Pareliv District-BEELD,

Residing ats; Beed, App11c°n in 0a-343/99.
At DLctrlct-WadgaonLvla-Parliv).

Applicant in oa-342/99,

ey

3y Advocate shri s.pP. ulksrni

1,

2e

3.

By Advocate shri v.S.Masurkar

V/So

Union of India

Throughs (Department of Posts)
superintendent of post Offices,
Beed postal rivision,

At P.C.Reed,- 431 122,

The Director of postal Services,
Office of the postmaster General,
Aurangabad Region,

AtsF.C Ce Aurangabad-431 002,

The PoOstmaster General,
Aurangabad Region,
At P.CesAurangabad - 431 002,

eses Respondents in

all 30AS.
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' ._regular; The Competent Authority iszued show’ cause not
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X ORDERIX » | II

I Per shri R.G.Vaidyanaths,Vice Chairman X

In all these three 0As, the applicants have
approached this Tribunal being aggrieved by show cause
notice dated 10/3/99 issued by Competent Authority.
Réspondent's have filed reply opposing the application,
we have héard the counsels appearing on both sides regarding
admission, _
24 On the instructions of higher authorities,
the department has found that there is some irregularity
in the appointment of applicants and therefore show cause
noticg;have been issued to all the three applicants. we
are not now concerned whether there is any irrecularity ) -

in the appointment'of applicag}gor the appointment is_

to. applicants as to why the serv1ces of the applzcants
shouls . not be termina»ed It is for the appllCQDtS. g
to respond to show cause notice by giving perer reply
and then it is for the Competent Authority to pass
cppropriate order as per ruleél Hence, at this stage
interfercnce of this Tribunal is not called for and the .
matter is premature, Therefore, without going into the

rival contentions of the parties all the 0Oas are being

disposed of at admission stage, It is now brought to our

notice that applicants have already submitted their reply

to show cause notice, we also give liberty to applicahts

to file additional reply to show cause ﬁotiée within

15c¢ays from today. On receiving such additional reply, the
Competent Authority may pass appropriate orders as provided

in the rules, Needless to say if any adverse ordér is

passed, the applicants can challenge the same according to

~

law.
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e In the resulj. all the three OAs aré

. o ' ‘
to costs, o S | S 1
T

disposed of with these observations, No orders'as
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